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Scheme for physically challenged women
2516: SHRI NARENDRA KUMAR KASHYAP:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state

(a) the salient features of schemes being implemented for upliftment of the physically challenged people specially women in the country;

(b) whether Government has any specific scheme to encourage the participation of physically challenged women in the education sector and if so, the details thereof;and
(c) whether Government has taken/propose to take any concrete steps for the upliftment of physically challenged women and if so, the details thereof?
ANSWER
MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT

(SHRI KRISHNPAL GURJAR)

(a) & (b) Schemes implemented for rehabilitation and social, educational and economic empowerment of Persons with Disabilities (PwDs) including women are Deendayal Disabled Rehabilitation Scheme (DDRS); Assistance to Disabled Persons for Purchase / Fitting of Aids / Appliances (ADIP); Scheme for Implementation of Persons with Disabilities Act, 1995 (SIPDA); Rajiv Gandhi National Fellowship  for Students with Disabilities (RGNF); National Overseas Scholarship for Students with Disabilities; Pre-Matric Scholarship and Post-Matric Scholarship for Students with Disabilities, Gyan Prabha Scholarship Scheme of National Trust; Scholarship  from Trust Fund and Scholarship from National Fund and Incentives to employers in the private sector for providing employment to the PwDs.
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The Department is presently providing financial assistance under the following major schemes for the welfare of persons with disabilities, including women, in the country:-  

(i) Deendayal Disabled Rehabilitation Scheme (DDRS) under which grant-in-aid is provided to NGOs running projects for the welfare of persons with disabilities. 
(ii) Scheme of Assistance to Disabled Persons for Purchase/Fitting of Aids/Appliances (ADIP) under which grant is released to Implementing Agencies for providing aids and appliances to persons with disabilities. 

(iii) Scheme of Implementation of Persons with Disabilities (Equal Opportunities, Protection of Rights and Full Participation) Act, 1995 (PwD Act) under which grant-in-aid is provided to State Governments and various bodies set up by the Central and State Government, including autonomous bodies and Universities, to support activities pursuant to implementation of the provisions of the PwD Act, particularly relating to rehabilitation and provision of barrier- free access.
(c) The Government has introduced the Rights of Persons with Disabilities Bill, 2014 in Rajya Sabha on 07.02.2014 which inter-alia proposes to mandate the appropriate Governments to take measures to protect the Rights of women with disabilities.  
******
